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Contributory Provigent Pund to Shr
Kulkarni, on his resigning from the post of
Director Geneml, iy in accordance with
the Contributory Provident Fund Rules
afthe Indian Instityte of Foreign Trade.

(¢) and{f) Do notarise.

Export of Jute goods to USS.R.

6763. SHRI M. M. JOSEPH : will
he Minister of COMMERCE be pleased
ty State ;

(a) whether the export of jute goods to
U.8.5.R. from India has come to astand-

till;
guild;

(b) whether the fate of a bulk Russian
business in the last two months involving
about 40,000 tonnes of hessian bags and
gloth worth Rs. 18.6 crores has become
uncertain; and

(c) if so, the reasons threfor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
VISHWANATH PRATAP SINGH) : (a)
to (c) As the contracts for export of jute
goods to USSR contained certain stipula-
tions which were not in line with exchange
Control Regulations, Contractsreceived by
the Export contracts Registration Com-
mittee upto 31-3-1g75 tothe tune of29,000
tonnes valued at Rs. 17.30 crores were
held up. Reserve Bank of India eventually
agreed, 45 a special case, to allow shipment
of jute goods against these contracts,

Amendment of Companies Aot

6764. SHRI M. KATHAMUTHU :
Will the Minister of FINANCE be pleased
to state:

(a) whether the Tamil Nadu State Gov-
ernment has requested for amendment of
the Companies Act to enable the workers
in the public sector undertakings to have a
share in the capital; and

(b) 1f so, the salient features threof and
Government's reaction thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIPRA-
NAB KUMAR MUKHERJEE) : (a) and
(b) The Government of Tamil Nadu
has submitted a_ proposal for issue of a
separate class of Shares called “Employees
Dividend Guaranteed Shares’’. The em-
ployees investing in such shares will get an
ussured return and the dividend ble
on such sharesis to be treated as an
admissible deduction for computing the

xable income of the companiesissuing
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such phares, The propossl will inwolve
not gnly the amendmentof the Campanics
m: also the Income Tax Act. The

W t has smot taken a
decision on the matter.

wateaite oo o geft gy frdl

6765. Wlo wWesiiwrowgw whig : WY
wrforen Weft ag oy WY guT WA fin

(%) weaR s Toamr fawt o figaely
T w8

(@) w¥ ¥ sdw foer o arfaw
JERA GAAT T §;

(w) =t 197172 ¥ ¥ w2 o AW
afr ad @ qro frrn-fren wote
AT AT W4T W

(v) wwwre gror fraffer wrar ar
vay aftm “wIee” s T A
fre WY v Parad g o dy Wy
faare g ?

wrforea savery & auast (st fevema
o fg): (%) & (1) arwrdr g
T @ Y AR AN T I @Y ST

() forr ot #Y Frgfara saer &1t
FOT G€QE 9% womT @w e
fgma &t sriry aarfy, fafee
w78 ¥ Trfqe ¥ wrd ww€ ¥ 5. 00
Fo THo Hlo #ro gt fadr fammy afear
¥ 7. 50 %o THo Mo Mo w7 ¥ Fratal
Famaeae 1 drex i vod aw
gzt ot &)

¢ fadw sarre St & ooy wiwrd
i ¥ faeg smdw

6766. st wawry Trw Wit ¢
ot g5 feg wdw:
ot $vae Wiay ¢
ot srrw faegrdr  wrerddt :
w7 wrforeg Wt g ey € g
w3 fin
(%) war geere wreaT 24 fEwE
1974 % “qewdly” & ey W™
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sewmrwre & STt ¥y fremar
ar i ot oy fadw wvre el & e
afberd, ot rard o % dir wret
9¢ " T §;

(@) T & g & sror-sw
qof e T @ W R faew § orw v R
wriardr ¥ 7 §; W

(w) wowre ¥ <t sl & fasy
¥ sdardf € § 7
wrfereg siwrerg § IuAdt (s farrig
waw fag) : (%) ag Foid gww &
am ¥ ak g

(ﬂ')‘ﬁ'{(ﬂ')ﬁ&ﬂ& o o 2
s T A IR af|r wifw s
ey s EgamgE ¥ frg amgdw
TAFAE YN TWA T AT FE
gag ¥ o oo ugo x@rl ¥ fasy
frpraat & @i o f O W) IEH
fivd Wt ey A afrafraar adl org
Tt qefyew qaTeg & o w1
W I wrgdl ¥ faers wid o
forwrr gl o

Alleged Smuggling activities of Suk-
har Narayan Bakhia and his}
Associate

676y. SHRI MADHU LIMAYE: Will
the Minister of FINANCE be pleased to
state:

(a) whether the Prime Minister received
from a Socizlist M.P. a communication
dated the 7th Augu-t, 1974 to which some
papers were atta thed which gave informa-
tion a bout the smnggling activities of
Sukhar Narayan Bakhia and h's associate
likic Haribhai Tandal end Premabai Tan-
dal;

(b) if 10, the details of the information
given, including information about the
medus operandi of thissmuggler, the names
of his associates, and the wealth and pro-
perties amassed by Sukhar Narayan Ba-
khia and his associates; and

(c) the details of the action taken against
these e ially in regard to their
evasion of taxes and theillegal accumula-
tion of property and wealth ?
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“THE MINISTER OF § THE
?;,‘gmé}}" OF rmanc?{rsnmn mpm-
VAP KUMAR MUKHERJEE) : (a)

, (b) The information referreq to the amas-
sing ofwealth by Sukhar Narayan

and his associates in real estate, building
facilities for construction of boats etc.
and the various arrapgements for smugg-
ling and transporting of smuggled goods,

(¢) Government alsowere aire .
of the activities of Sukhar Na::l;;:wg:-
khia. He was detained under the MISA
Ordnance  and subsequently under the
Conservation of Foreign and Pre-
vention of Smuggling activties Act. He and
his . assocClates are being prosecuted for
various offences under the Customs Act
and departmental action is also ip rogress,
His premises and the premises uiP his asso~
ciates have been searched. Prosecution has
been launched against him and others under
the Indian Penal Code also. Additions to
their declared income have been made and
to safeguard revenue a number of properties
have been attached. Penalties have also been
imposed on some of his associates under the
Incame-tax Act and other proceedings for
prnalties on him are pending. Under the
direct taxes, cases of Sykhar Narayan
Bakhia and is associates have been centra-
lised for a thorough inve~tigation,

Snb-contracts for India under Freanch
Projects in West Asian Countries

6768. SHRI MOHINDER SINGH
GILL : Will the Minister of FINANCE
be pleased to state:

(a) whether as a result of meetings of the
Indo-French Study Groups, India will
get sub-contracts under the projects to
be executed by France in West Asian coun-
tries; and

(b) if so, the names of the projects and
the extent of involvement?

THE MINISTER OF FINANCE
(SHRI C.  SUBRAMANIAM)
(a) and (b) Inthe Second Meeting of
the Indo-French Study Group on Econo~
mic and Tehnical Cooperation held in
New Delhi on 3rd and 4th March, 1975,
it was recognised that there  was a comple-
mentality of skillsand capabilities between
Indian and French industries which could
be applied with mutual advantage for parti-
cipating in the setting up of projectsin third
countries, including countries in West
Asia.





